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IN THE·CENTRAL ADMINISTRATIVE TRIEUNALu JAIPUR BENCH~ JAIPUR. 
I ' 

R.A No.2/2000 · Date of order: /L;}:sj L6"VO' 

Hoshiyar Singh a S/o Shd · N~,rain Singh~ R/o Villa9e Ehapura Post 

Kajarau Distt.Jhunjhunu & working in Central Electronic;s Engineering 

Research InstHuteu Pilani (Raj). 

• •• Applkants. 

Vs. 
\ ' 

1. 'The Joint -Secretary (Admn) ~ CouncH of Scientifk & Engineedng 

Research Anusandhan Ehawan~ Rafi Marq~ New Delhi. 
/ I • -

2. The Directory· Central Electronics Engineedng Research Instituteu 
' . I 

Pilani~ Rajasthan. 

• •• Respondent. 

Mr.Hanmran Chaudhary·= Counsel for applicant • 

. PER HON'ELE MR.S.K.AGARWALu JUDICI~L MEMBER. 
-, . ~ 

This Review Application has been filed to recall/review the order of 

this Tdbunal dated 10.2.2000 passed in C~Jl. No~353/99M Hoshi~ar Singh Vs.. •. 

The Jt.Secretary (AdJiin.) CSIR & Anr. 

2. Vide· order dated 10.2.2000~ · this Tribunal has dismissed the O.Jl.. 

filE;d by the applicant wHh no order as to co::;te-.• 
l 

4. We have perused the' averJII€nt~ made in' this Review Application and 

also pe~used the judgment delivered by'·this 'ldbunal dated J0.2.2000 in 
! ' 

O.A No.353/99. 

5. The majn contention of the learned counsel 

Review Application. has. been that the 'Tribunal 

subject rratter' in controversy and the facts 
' -
prospective. 

.I 

for the applicant in this 

has not appredat~d the 

therein in the ~crrect 

6. Section 22(3) of the Administrative 'Idbunal Act~ 1985 confers on an 

Administrative Tribunal discharging the-functions under the Acta the Earr;e 

powers as are vested in a Civil Court under the Ccce of Civil Fi:-ocecure 

whHe trying a ::;ujt j'n respect inter alia of reviewing Hs aedsjons. 
. I 

Sec. 2 2 ( 3) ( f) is 1 a's under: 

"Sec.22(3)(f): 

A Tribunal shall haveu for· the purpose of discharging its 
functions under thjs Act~ the same powers as are vestee in a Cjvil 
Court under the'Code of Civil Procecuno~ 1908 (5 of 1908)~ whHe 
trying a suH_a in ·respect ·of the following rratteru namely 

(f) reviewing its ced si ens;" 

7. A Civil Court's power to revjew Hs own decision under the Cooe Qf 

Civil Prqcedure is contained in Creer. 47 Rule l u Order 47 Rule l provides. 

as fellows: 
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2 

"Order 47 Rule l: 
Appl:icat:icn fer review of judg~ent: 
(l) Any person ccns:icer:ing himself aggrieved: 
(a) by a decree o~~ ordt2r frcm which an appeal :is allowed. but from 
wh:ich no appeal has been·preferred. 
(b) by a decree or order from wh:ich nc· appeal is allowed~· cr 
(c) by a dec:is:ion on reference from a Court of Small Causes and who~ 
from the discovery of new ana :important matter or evidence which. 
after the e:xerdse of due del:igence was net within 'h:is knowledge cr 
could net be produced by h:im at the t:irne when the decree was passed 
cr order ~a de~ or en account of soJ:[le. m:i stake or error apparent en 
the face cf the reccrc, or for any ether sufficient .reason~ desires 
t:o cbta:in a rev:iew of the decree' pa.=sed cr crder ~ade aga:inst h:irnu 
.may apply for a review of judgment to the court which passed the 
decree .or made' the order." 

8. On the ba:d.= cf the above preposition of law. it ie clear that pcwer 

cf the review avaDable to the Administrative 'I'r:ibunal is similar tc power 

g:iven tc civH court under Order 47 Rule l of 'C:ivil Procedure Code, 

therefcre 1 any person whc con.=icer h:iroself aggrieved by a cecree or crcer 

from which an appeal :is allcwec but frcm which no appeal has been 
I 

prefetred 5 ·can apply for review. under Order 47. Rule (l) (a) en the ground 

that there :is an error apparent en the face of the record or frcm the 

c:isccvery cf new and :important matt,er or evidence which after the e:xerd se 

cf due del:igence was net w:ith:in his knowledge or could net be produced by 

him at the t:ime when the cecree cr crder was passed but :it has new corre to 

hiE knowledge. 

9. V\nat the petitioner :is cla~ming through this review petition :iE that 

this Tribunal should reapptec:iate the facts and ~ater:ial en record. Th:is 

:is beyond the purview cf th:ie Tribunal wh:ile exerds:ing the powers of the 

rev':iew ·ccn.ferrec upon -:it under .the law. It has been held by Hcn'ble 

Supreme Court :in the case of Smt~!~!~ ~b~nja ~~ ~2r~l !~~2~ AIR 1995 

SC 455 that · reapprec:iating facts/] aw arocunts to overstepping the 
' 

jur:isd:ict:icn ccnf~rred ·upon th~· Courts/Tribunal wh:ile rev:iew:ing :its cwn 

cec:is:ions. In the present pet:it~cn also the pet:it:ioner :is trying to claim 

reappre:icat:icn of the facts and matedal on record which :is decidedly 
' 

beyond· the pcwer c:t: review conferred upon ,the Tribunal and as held by 

Hcn'ble Suprerre Ccurt. 

10. · It has been observed by the Hcn'ble Supreme Court :in a recent 

judgment Aiit Kurrar Rath Vs. State of Orissa & Ors. JT 1999( 8) sc 578 that ---- ----- -/- - ---- -- ---- - --
a review cannot· be claimed or asked fer merely f.or a fresh hearing cr 

arguments or correction of an erroneous v:iew taken earlier. that :is tc _ 

sayi ·the power of review can be exercised only lor ccrrect:icn of a patent 

error cf law or fact wh:i ch stares in the face without any elaborate 

argurrent be:ing needed fer estabJ:ish:ing :it. It rray be pc:inted cut that the 

expression "any' ether sufficient reason" used :in Order 47 Rule 1 means a 

reas?n sufficiently analogous to those' sped f":ied :in the rule. 
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ll. -In the instant CC!Se~ on the perusal of the order delivered ana also 
the record as a wholep. we are of the considered opinion that there is no 

' I ' 
error apparent on the fac~ of tbe record ana no new important fact or 

evidence has COJT1€ into the notice of this Tdbunal en the basis of which 

the order passed by the Tribunal can be reviewed. 

12. In view cf the above~ and the facts and circumstances of this case~ 

we do net find any error apparent on the face of the record to review the 

impugned crcer and therefore• there is nc basis to review the above order. 

l3.nh•retore, 

~ 
(N.P.Nawani) 

dismiss this review applicaticn.having no rrerits. 

.9v~· 
~S.K.Ag~ 

Member (A). Member (J). 
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